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Kerala Reional Daily Paers

68.  Shri E. K. Nayanar Will  the 
Minister o Inor ation and  Broad
castin oe leased to state

(a) hether any discriination  is 
sho n y oern ent  in su lyin 
adertise ent to the Kerala reional 
daily aers and

() i so, ho uch adertise ent 
has een ien y oern ent to the 
Malayaja  daily  aers in Kerala 
durin the last one year

The Minister o inor ation  and 
Broadcastin (Shri K. K. Shah) (a)
No, Sir. A unior olicy is ollo ed 
in reard to release o adertise ent* 
ti nesaers in arious States re 
irdles* o reional considerations and 
«re haa een no discriination ith 
reard to the  nesaers ulished 
in the Kerala State,

() Does not arise.

Lease o  rasin Land

69.  Shri He Raj Will the Minister 
o Deence e leased to state

(a) hether his Ministry had taken 
on lease the rain land ro the 
inhaitants  o  Chari  in District 
Kanra in 199 ith rain rihts

() i so, the rental alue and the 
rent ein aid to the Panchayat o 
Chari at resent

(cj hether it is a act that the 
ters o the lease e ired in 196061

(d) i so, hether those lands hae 
een acated and i not. the reasons 
thereor

(e) hether it is also a act that 
the deence authorities are no ro
hiitin  the inhaitants  to rae 
their cattle in that land and

(t) i so, the reasons thereor

The Minister o  Deence  (Shri 
S aran Sinh) (a) to  (c). 161.0 
Kanal  o land  in Chari  illae, 
Kanra District ere taken oer ree 
o rent ith the consent o the land
o ners Tor the duration o last World 
War and si onths  thereater. On 
terination o the War, the tend, e 
tet or 7. Kanals as relinuish
ed.  This area and an adjoinin area 
o .0 Kanals, ere taken on lease 
or 1 years ro 1st Octoer, 196, 
at an annual rental o  Rs. 67.0. 
Sanction or  etension o the lease 
uto 1st March 1967 has een accord
ed and the rent o Rs. 67.0 has een 
aid uto 0th Sete er. 190. Ac
tion is  also in hand to ay the rent 
or the re ainin eriod.

(d)  to (). The land is in the actie 
use and occuation o the Ar y and 
the uestion o ts acation does not 
thereore arise.  The lease does not 
ie a riht to the lando ners to 
rae their cattle.

Bon* E losioa Near Ctdune 

tt. Slut Ataaa Das Will the Minis
ter o Deence ee leased to state




